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Ab8/ract of tI,C ProccCCliJJ08 oJ tlte OOIJJlciZ 9f tllc GOl)crnol' GCJlcral qf IiuUa, 
a8BcJJ,lJlccZ .fOl' tltC JJlerp08C of 911.(('7.:;'11.1/ :£m08 amI :RcOillatiol18 tllldel' the 
p!'oDisioJIB of Ute Act of p,arZiam,Clte 24 ~ 25 7Tic., c{el'. 67 • 

• 
The Oouncil met at Government nonse, Simla, 011 Thursdny, the 5th 

October, 1882. 

PRESENT: 

His Excellency the Viceroy an(l Govcrnor General of India, A..G., G.Y.S.I., 
G.1I.I.E·,lwc8icUnD· 

His Honour t11e Licutenant-Govcrnor of the Panjab, A..C.S.I., C.I.E. 
His Excellency the COIDmnnder-in-Cldef, G.C.D., C.I.E. 
The Hon'ble J. Gibbs, C.S.I., C.I.E. . 
Major the Hon'ble E. Bal'ing, R.A.., C.S.I., C.I.E. 
Lieuterumt-Gencl'al the Hon'ble T. F. Wilson, c.n., C.LE. 
The Hon'ble O. P. llbcl't, C.I.E. 
The Hon'ble Sir S. C. Dnyley, X.C.S.I., C.I.Jr,. 
The Hon'ble T. O. Hope, C.S.I., C.I.E. 
The Hon'bla O. H. T. Cl'Osth,vnite. 
The Hon'ble W. O. Plowden. 

PANJAB UNIVERSITY BILL. 

The Hon'ble MR. Gmns moycd that the Rcport of the Select CoI11mittoo 
on the Bill to cstablish and incol'porate tIle University of t.he Panj6.b be taken 
iDto considcl'ation. 

Tho Yotion was put and agrccd t.o. 

Tho Hon'ble MR. Gmns also mOT"cd that the Dill as amended bc passed. 
He said:-

"The Bill has rcccivCtI the very carefnl attention of the Select Committee, 
and we arc grently i!lllcbted to IDs Honour the Lieutenant-Governol' for tllO 
~istancc he has l'cntlel'cd to us in our work • 

.. It will be seen, I think, that the b'1'cat object which tl10 pl'Omotcl'S of the 
Dill hml. nalllcly, to In"CSe~,,-c the peculial' featurc of the Orient.al Dcpartment 
of the PnnjLih College, has bcc.u em'ricel out, amI tho ncw UniYcl'sitywill be ablc 
to create an Ol'icutnl l'llculty, in which degrccs somcwha.t similar in name, but 
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With s ~ient difference to C~citt t~ Ci~ being ~ ii n c  witll t ~e given 
t ~e ~~~ e i i n~ tic s, will ~ grantcd to those who paSs sucl1examinat.ioils 

,~i i~~,~~ ~~~~ ~e , n by ~ ~ ni e sit ~ with: t~~e ,s~ct~ n  t ~ 
,Government of India. ' - " ' 
~ •.•.•. ~ .... ... r· ., .. ~  ...... ,.' ••. ~ .... '", " •• " .• ' . 

~~ i ~ " " t-  .. ~  • "." : ',' " I '. ","...... : ", ' •• ;.--' ", • 

'" ~,  c, It Will bo'seen thatt110 general management of the" Univel'sity will be' 
:oondu:Ct;ed in: C ~ nicnti n ",itllthe ~ e Ii ent of t ~~ Panjab, the s ncti ~ 
," '-':'Jr.: .. ;" ...... "'i. '. . I".' • '. ' •. -, . '. , • J •. : 

:Of thO' Government, of IllClin. being nlone conftne(l to the making'and ~ en in  

,~~~ t ~ Sta~~tes  of the n~ ~t , ~ e Ruies and e ~~i ns f<!r e n inn ti ~~  
a.nd the 'conditions to bo fulfilled ,by't.he candidntes for degl"ees. The is~ n  

~ ~~~~~~~~~ i~t~ ~ ~ be, ~~~ ~ ~ the genernl sanction, of "tho e ~in~nt 
i ia iI ~it is considered, prove a sufficient gtull'll.ntee that tho degrees and 

~ ~ .... " ... ~~~ .... ,_ .... -=" ...... ,:'. .••• ~ ': ',--: .... . .'. L·· I • . 

'djstiiictioiili are ~  c n e~ , while a ~ other matters may Justly be ~e t to 
.• ~~ .... to;. ' •• )," ... ,..1' .' ~ _·· .. s·, , . .t _ .•• • • '. . • 

'the'Lieuteilant-Govemor of tho Pnnjab, who i~ nlso C~ ance  of the University. 
, ' 

CC The Report of tho Select Committee is so full, thnt I need not tnke up the 
time of the Council with any detailed account of ,tho nltel'll.tions we lmve n ~ 

but will content myself with saying thO.t; in Illlssing the Bill ns now·'framed, I 
'feel o.ssul'ecl that the Council will be cnlTying out the wishes of those interested 
in t4e scheme; and I sincerely trust that the new University may prove a bless-
. ~n  ~ tho people of the Panjab." . ' 
1'.' " 

'; His Honour TIlELIEUDNANT-GOVERNoB of the Pa.nj6.b said:-
~ " . -.. :,'. -' ~  .  . t. ·f • 

': ," ~  t ~t the ~~ a  ni~e sit  Bill will be ~ss~ at 'tWa sitpIig of 
Council, and thnt I shn11 be nble at last to ~n at ate the chiefs, nobles· a.nd 
people of the Pnnjab upon the s cc~s which hn.s crowned t~ei  efforts after 
seventeen long years of wniting and 'Working. If any proof be needed' of the 
, tliorougli genuinoness of the demand for a University in tlle Pnnjlib, it is, I think, 
'to 'OOfolind in the sten.dy Perseverance with which, in spite of many and repeated: 
officinl discourngements and refusn.ls, this object has been 'pursued 'by t ~ 

peOple, and the libernlity with which Natives of all 1'a.uks in the Paujab 
have contributed for its a~tain ent  For the,purl:ioses of the University, there 
is na,! a sum of no less thnn Rs. ,~ ,  investe(l in GoverDDlent 4 per 
cent. papel',-all derived from voluntnry donations,-and n l"egular annun.l in~ 
come of about ns: 45,000 from intercst, contributions and fees, exclusive of any 
BUPPOlt from Govornment. This is a magnificent illustration of ,the plinciple 
of self-help which Government nrc now beginning to insist upon ns a cardinal 
point in thou' eduCo.'ttionru policy. ' 

CC Tho movement for a University originated in a letter of the In.te lnmentcd 
Sir :OoUo.'lltl Maclco(l, dnted 10th June, 1805, in which ho called for suggestions 
for tho imllrovcmcnt of Olientallenrning and the extension of a sound vernacular 
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literature, by b'nllsfusing into tho lnnglingcs of tho country tll0 knowlcdge, 
IitCl.'atw'6l1;nd scionce of UlC 1T'cst. The subjcct wns at onco taken warmly up 
by Q, literary society, c.'l.llccl tho Anjlllunn-i-Pnnjab, whioh had jnst been 
foundcd at Lahore, uudet, the gniclanee of Dr. Leitner, to whoso eleV'otion and 
untiring services in connect.ion with the University mOyelUcnt it is impossiblo 
to· givo too much promincnco, A separate cOlUmittee of Ew'opoan officers, 
of wllom I hael tho honour to be one, WWl at the samo timo formcd at Lahore 
to considor the question. i'he BuggesHons for the improycmont of verna-
cular literature wcre oxpulldccl by the AnjU1ll1m into a Pl'Ollosal for the 
establislllllent at Lahore of an Oriental Unh'ersity, which should be a. 
supl'Cnlo litCl'nl'y, examining and teaching body for Ol'ielltnllit.cl'ntW'8 and 
Western science, and which should utilize and devclop the existing educa-
tional clements in the country, 

.. Dosidcs enelmlT"ourillg' to rcyiT"c nn interest in Oriental learning, to teach 
8S far as possible through t.he YC1'lu1.culars, and to stimulate tho pro(lue-
tion of origin..,.! Yel'nncuinr literature, one of the chief aims of the llroposed 
Univel'Sity, whicll should never be lost sight of, was the introduction of a 
populru.' and nation..'l.l system of education on tlle prineil119s of the 
Education Despatch of 185'/', hy giving tIle peollle a Im'go and direct 
voice. in the regulation of their own educational affairs. This was very 
Qtrongly insisted ul)on by Sir Donald l-Iaeleod, who desired as far as 
possible to promote spontaneity of action on the part of the Native 
community, and who was opposed to their being too much guided by tho 
opinions and advice of European gentlemen. In the University as noW" to be 
esta.blishecl, this popular clement is fully secnre(l. The learlled antl influential 
classes of the Pl'onnco will, by the Statutes, be assochted with the officcrs 
of Govel'Dment in the prulllotion amI supervision of pOlmb,l' cduclltion. The 
Bennte will be a consulting hody in nll questions of education, inc:lmling plimary 
ooucation. It will assume, in fact., the position of a DOflrd of Etlucation fer 
tho Panjab, and become in educational matters au embollimcllt. of the llrinciples 
of lucal self-government as recently cnunciated 11y tllA Govurnment of 
India. 

"The name of 'Oriental University,' undcr wllich the movcmellt was nl'St 
stflrtecl, vas in some re91)oets all unfortun..'tte one. It gave rise in Bome qtUIJ.ierl$ 
to tho belief tlmt tho moycn1ellt was a reaction against ltigh English education 
a;ld an attcmpt to l'cvivc tho conh'o'''-cl'sy IJctwecn i~ntn i~ ts and .Auglieists, 
which had been fought out in the time of Inrtl1Villimn Dentine1c, 1.'0 this m(lienl 
misconception of its ohjoots amI aims I believe tho long-continued offici.'l.l 
discour:tgemcllt anel t110 direct OP110SitiOll frolU a limited 6cdiuu of thi} Native 
community, which the movcment met with, t.o be mainly llue. So diffieuU., 
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:' i~~~~~~i  ~~~ it ~~ to e~nc i~  this isc nc~ ti n  . that;. ~  '. ~ .:. ~~ ~~~t~~ , 
"~~ ~~~~~ ~ i~ ~ ~ i~ s ~n i ~ ntives ~esente  ~ ~ ~ etit~~ "n~~ ~~ ~ 
~i ~t ~~ t n ~ ~  grQtlluJ ~ nt ~~ es~~I~~ nent 'v,0uld ~e et ~~  ~~ 
~ ~ ~ i is ~c cnti i  nn(l)ower the vnlucfof English:·degrees.;.': ; ;:'. ,~  'J"': ~ 

-;i-... 1 .... , - ~ -.. I ~~ ~ ... ~" ,  .. ~~ ........ ~~  ~ ".". . .. ," ...... ,~ ...... ~ .. ". ," <". •• . ... ' •....• ',"' 

~~  til trtltll,'11o,yovCl',' thenccQssity for tlie higliCst ~t i  of ~n is  t~ ~~ii  

i ~~i ~ ~ ~ t ~ ,e i s~  .. ,111. ~ e onhe . ~~~ ~s~  parers . ~i ~e  ~~  ~ ~  
"" ~ I t e" t ean" Committee ·.ofiiu· ~a  "n' er '. entitled' Ob' actS·· "",~, " .. , ....... ,.,.l. .:.,." . .', " ...P ..... :. .· .. · ..... t·· •. :.... PP ............. P" p. '"..' '. , .:.3.'" ... . 
. ~ ~ ~ Ii~i ~s . of thO proposed. ~ i C University'-I fin(l, ~ c n~ e, t ~e 

t i~ i ~~tntC ent" "~ .;:.... :"';"; ~ , ", -.. '.: .. ···:.·'f·:,:.<: ',' ::' .,Y·: ,. "';' ~  ",' ·r;·';-;· 
~ ~ i t~~t ~ ~~~~t,~~~~  ~ ~ t t ,~ ~ ~~e~t t ic  ~ e " ni e it ~~"ei ~~ ~  
i a ~~ "n ~~~ ~I ~ ~ ~~ t,, , '·.Y!'t ~ at,  the S~ of .tbeJtcrm, no' revival of t~e ~ 

~t ~~~ti ~ , ~~~ e~~ ~~t~~ ag i ~~~S ~  ~i n~ ie , - - ~n~ ~~e .. ~, ~ a ~~~~ I ~i~ , 
.'[ e~ ii " and tIle . Cl'C:I.tion of iI;. good. vemacnlar litei"tlture will be the primary' 9bjcct .of t.he 
: , ~i ~ sii ~  yet English \v-ill be sti c ~ si c e  as the nnt ~  comph-mont of e ~ cati~n~ nita 
of tIle highest ,-nIue to tIle Native student whose mind has been thoroughly disciplined by a 
study of bis Nath"" classics." . . 

. , I,' u'And ao.il.in :_ 
.... _ ..... 0 

'" it Wis ~een stated that the present movement is in no way intended to inaugurate a 
,~i n hostile to the l)l'CSent educational system. The a anta e~ of English are so great, as 
. 1;he'langtmge of the ruling !)lass, anll as a: vellicle for the direct communication of I e ~ 

'. ~ c ~ca~ ~ ~ t and scicn~e, that .it woul4 not only be ~ itic and foolish, but fa.tal to the 
, L,"'j!iiK · .... ~ '.:11..--••.... '). ! ". • I .• \ • • .• ". • • • ••• 

; .... ~~I ~ ~ I  l1nivClsity,' t? a.ttempt to· ~e it or Emit its in~ nce  Itmny, , e~  

i~ ~~ ,~~ ~ te, ~at s ?f. India ~ ~ ~een ~~ apprvci!'-tion ~ t~ I . advantage!,. t ~ei ~ , . 
. '. fiOur a kIlow1edge of Enghsh, that there IS no fear of Its study' being neglected/ .... : . 
. ,~ ~ ~ i- " .. ~  . , .. ~  ." --. '.. . '. !. ": ". ":.,'." .•. " !: . ~c ~n , nt 0. meeting of those interested in the promotion of tlui objects of 
t ~ .. n i ~ ~it  held at LahOl'e on 12th :March, 1868, the foll£?wing resolution· 
was' passed :-- .-

. "" ~ ~t cnti n be c n~c e , as far as possible, through' the ~i  of the vernacuIn.r. 
' .. ~ " ',. -. ~ •• d:,.., .,.. : .... \ .... !o..: I '. _. . '.. • '. .  . • 

". :.n ~ ThAt; while the highest honours of. the Univel'Sity .be reserved for those who nttafu the 
highest' ~ ~ of ecI~cnti n, ~ ic , it is a itte ~ ~n only at ~sent be attained t ~~ ~  
&essing a thorough knowle<lge of English,' the Unh"crsity shall also ec ~i e and' ~~ " 

literary ~ it and lcal.'ning in the case of those unacquainted· with the n is~ lnnguage.' 

" Later on, when the Panjab UniverSity CollElo"C was established,. the 
use of n~ is  as tIle medium of e:s::amiuation and ins~ cti n in all subjects 
which cannot be completely tanght in the vernaculnl', the study of Engli1!h in 
all schools and collCo"'CS connected with the institution, anel the necessity .'. of. ~ 
t.horough a~ n intance with English as a. condition of obtaining the i ~st 

honoul'S of the institution, were recorded among the fun(1n.mental princillles in 
the constitution of the eollCo'""C, as publishecl in the Govel'nment of Inc1ia N oti-
fication No. 472, datcd 8th December, 1809. 

II .Although, thercfol'e, there was no good renson to fear tlmt high English 
education would be nEilglccted, it was neYertlleless just and right that? before 
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consenting to comply with thc wishes of tIle chiefs ntul peoplc of the Pllnjab and 
to raise the Univcl'sity Oollege to the st tt~s of a Ullh-orsity with power to 
grant degrees, tbe Government of IncH:1. and the Secrotary of State should be 
thoroughly satisfied that eXaminers, at onee cOllll'et.cnt and independent, could 
be obtained for a University at Lahore, that a sufficient amount of eontrolling 
publie opinion could he brought to bear on teachers and examiners through the 

medjUJit of tho Senate, and that the t.ests to bc allpliml for degl'ees sbould be 
not less severe than in othel' Indian Universities, and sllOuld 1m an index that 
tho stu.dcnts possessed definite anel suffici('ntly high acquirements. As regards 
degrees-in Arts, these conditions havc been fulfilled, and the Socretary of State 
has expl'essed himself satisfied with tho oyidence as to tho sufficiency of .the 
tests. Tho new University, however, will not he empowerc(l to grant degrees in 
Law, Science, Medicine 01' Engineering till sllell time as the Go\-m'nment of India. 
is satisfied that the proficiency of the Panjab stmlents in thl.',8o branches of 

knowledge also is equal to that of students who rcceh-e degrees from other 
Indian. Universities. 

,~ 

'''-The interests of high English education and of Western science having 
thus been carefully gual-ded,-it 11ecame still more i:nperativc, in fl'aming the Uni-
"f"ersity "Bm, that the reasona.ble hopes and expe.ctations of thc chiefs and people 
of the Panjtib, who would lmve t.'l.ken little, if nny, interest in a project for a 
University of a purely English type, but who are intensely interested in the 
Oriental aspect of the question, should be satisfied. Anything short of this 
would not only disappoint the aspirations which they ha,-e all along enter-
·tained, but would ma.ke it impossiLle to calTY ont the understanding on which 
the large funds of t.ho Panjab Unh-cl'sity College have been collected. Indeed, 
the whole controversy l'('gnr(ling the status of the llro1'osed U nivCl'Sity has really 
centred in the assumed imppssiLility of securing this essential object without 
lowciing tho Englisli staudard or coufusing" the Olicntal with theEnglisll degrees. 
Sections 12 and 14 of the BiU cleal with this 11'.Ulstion. They nre, in·my opinion, 
the most important sectiolls"iu the Bill, and I trust the Oouncil will be of opinion 
that they solve the difficulty in a satisfactory manner • 

.. It will be o11sel'VClI that 1)y theso IlCct.ions a sl.'pnrntc Oriental Faculty is 
created, "ith power to grant <legrecs of its own; nnel, in considemtion of the 
origin nml charactet of the wllOle moYement, the Ol'icntal Faculty is constituted 
the first Faculty iu order of llrccellence in the U nh-cr.:lity. I callnot doscribe tho 
object and probaLle effect of this nrl'angemcnt LetteI' than lly rCc'lding from the 
Report of tho Select Oommittee a short cxtract taken almoRt vcrbati"l from the 
letter of the Panjab Govcrnment in whieh the arrangement was proposed :-

.. • At present, the Oriental Dellllrtmellt in t1le Cullege is a IIOOtion of the Faculty of Arts. 

We propuse to empower the Senate to 1I.111'oint a SCllUratc Oricutal Faculty, thus asserting. 
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lJcyond the l)ossibility of is~a e, in the constitution of UJe University, tllO prominent position 

:lssigued to Oriental' and w.'l·nDcular studies. In tho Ol'iental Faculty, degrees would be 
grallt<!d as separate 0.11(1 elistinct from degrees in tho FaeuIty of Arts as are the degrees in Law 

ur Medicine. For the B. A. und M. A. degrees, English should be the obligatory instrument 

~  of inst cti ~  and examination. Fol' degrecs in tl{e Orientai Faculty, in which ,the 
vernacular, would bo the instl'llmollt of tuitiOllllnd examination, we propose the titles of 
ac ~ , lJaster audD,octol' ~  Oricntal Lenl'l1ing.', We would leave the 'Semite, after the 
}lassing of t ~e ]Jill, to devise precise anel detailed rulcs prescribing the conditions and e a inati ~~  

requircd for such degl'eell ; and ~nc  rnles would bo submitted, in due course, for, the BIlonctioIi 

of the Government of Il,ldia., lIere it is only lJecessary to SiloY that the Oriental degrees woulU. 

at.test enc~ a  e cati ~, that they ,would be earned by a comse l'esenlblillg as neal'ly as 

possible the Arts course, and that ~ e  woulel differ from ,the ,ord,inury D. A. and M. A. degrees 
eca se-t c i ac C ~ s ai a lIa.sters of Arts would be obligcd to acqtiire tlleir knowledge in 

English, while the Bachelors anel :Mastcrs of Oliental Learning would not necessarily be re-
quired to know Englisll at all.' They might, of course, learn more or less English at their 

option. They might e\"en be examineel in English as a classical lnnguage, should the Senate 

desit'e this. Dut the important point would be that the B. A. a11(l M. A. degrees would, and 

the Oriental degrces would not, gllal'llntee English qualification. In this way we think that 

the wishes of the founders and bcnefactors of the Paujab Uni"crsity will be l>ropcrly met, 

becnuse dcgt'ces will bc givcn, as they h:we always desired, to students who do not know Eng-

Jish; while the value to be attached to the degrees in the Oriental FacUlty, thus distinguished 

,~  ,an 8.}>proprinte designa.tion, "ill not be confounded with tha.t of dcgrees in Arts, and will be 
proportiouate to the acquirements of the eandidates who obtain them as prescribed in the 
: staudards ,of examination.' 

rc I trust, then, that the misunderstanding between the advocates' of 
Oriental and of 'Western culture, in so far as it existed in the Panjab, has 
been got rid of once' and for all by this arrangement; that hence-

~,  both parties will meet on common groull(l and work together hand 
in hand for th(3 advancement of all sound educational schemes in the Province, 
whether English or Oriental. 

" I will not longer trespass on the indulgence of the Council, though there, 
are several distinctive featw'es of the proposed Panjab University to which 
attention might usefully be directed-for example, its freedom and catholicity, 
whereby students of every language or race or colour, no matter where educated, 
can be admitted to its privileges and honours, provided only they come up to 
the standards prescribed; its teaching capacity; its literary functions. All 
these were e~ ace  in the scheme as originally planned in 1865, and arc fully 
provided for in the University as now to be est.'tblished. 

. "I will only ad(l that, as I aided in a very humble way to lay the found-
ation 17 years ago, S\) now I deem it a great privilege and honow· to have 
been permitted to help-in putting on the cope stone of this magnificen.t 
edi1ice." 
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The Hon'ble MR. ILDEnT said:-

"I do not wish this Dill to become law '\\-ithout saying a few words about 
its provisions and the subject-matter to which it relates. My accidental con-
nection with the introduction of the Dill, and, still more, the interest which I 
feel in allY matter relating to education in India, must be my excuse for occu-
pying the time of the Ootmcil. 

" lIy hon'ble friend the Lieutcmmt-Governor has called attention to the 
fact that this, the fourth anel youngest of tho Indian Uniycrsities, possesses 
some characteristic features which distinguish hcr-from her threc elder sisters. 

"The University of the Panjab diITers from the U ni vcrsities of Crucutta. 
Madras and Bombay in the circumstances of its origin, in the stage at 
which it comes before the legislature, and ill the ol)ject.s at which it aims. And, 
first, as to thc circumstanccs of its origin. 'l'he P1tnjab University, differing 
in this respect from the other three UniYorsities, ~tt agrceing with the older 
English Universities, owes its origin, not to the State, but to private liberality. 
The founders and benefactors of this U nh-crsity seem to have taken to lleart 
the eloquent words of Silo Hemy Maine in one of his a ddresses to the Calcutta 
University-words which, perhaps, I may be allowed to quote. 

"He said:-

'" I think that if e'l"er thcre was a country in which we might e C~ the wealthier 

classes to have thc ambition of perpl'tuating their names by Univl'l"sity endowments, it is 

India. There ~e s to me to be no country in which men look so far forward or so far barkward, 

in which mcn so deliberately sacrifice thl'ir liYl's to the consideratiQn of what their ancestors 

have done before thE'Dl, anJ of what their descendants will do aftE'r them. I may surprise some 

of you by "a i ~ this; but it is my fis.eJ opinion that there is no surer, no easier and no 

cheaper road to imDlortality, such as can be o'btained ill this world, than that which lies through 

liberality cX})cnJiog itself in the fountlatioll of cducativilal endowments. ' 

"A.t a time like this, wheu we arc doing our utmost to stimulate private 
enterprise in every form, and to iliduce the people at large to co-operate with 
the official classes in the work of govcl'lling the country, snch a manifestation 
of voluntary imd spontaneous libel."ality is especially welcome, and deserves 
~  heartiest recognition and 5Upp.)rt. 

"Then the PanjLl.b Unif"ersity differs from the other Universities in the 
stage at which it comes before us. As my hon'ble friend the Lieutenant-
Governor has remarked, the task on which we· arc engaged to-day is not that 
or laying the foundation-stone of a new institution, but of placing the coping-
stone on an institution which has already bcen in existence for many years. This 
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circumstance has had an important bearing on the character of our legislation. 
We wero warned that tlio ground bofoi'e us was not clear, that there ",,:ere ~ist

ing rogubtions to which we. were' bound to conform,' and e~isti i  t ~ts ,to 
which we wore bound to give effect. I venture to think that some of these' 
~ nin s were 'conveyed in somewhat e a e~ate  language. Nothing can: .-be 
, more 'clear than that, when the promoters of a new institution, or the founders 
of an existing institution, come to the legislature and ask it. to c n~~  ~ ~ 
them. powers and privileges which the legislature alone can give, the 
legislature ·is fully, entitled to annex terms and conditions to its gift. At 
t~~ sain~ ti~e, ~t ~ :()bYi:9uS that, in the case of an institution such as this, it 
>was t t~ ~ iti  the legislature to. give effect io the wislles and intentions of 
the proinoters and founders of tbe institution, in so far as those wishes and 
intentions were compatible with public policy. 

"plOse, my Lord, e ~ the views which guided the Committee to 
which this Bill was entrusted; and, accOl'dingly, beforc going into the 
details of·the Bill, we thought it advisallle to ascertain, as accurately as 
'might be, what was the existing constitution of the Punjab University College, 
~  W,l3.t particulars its pl'oporty consi ... ted, and on what trusts, if any, that 
':property was held; and we pl'epared a set of questions fqr the purpose 
"Qf obtaining information on these points. Our allologies are possibly due 
. 'for the trouble we have thereby caused. to the gentlemen on whom devolved 
the task of answering those questions; our thanks are certainly due to them 
for the 1-1,bour which they bestowecl. We had a precis of their answers prepared 
, , !o.r the convenience of t~e Selcct Oommittee. I believe that the lynx eye of Dr. 
Leitner has detected some ina~c acies in this precis, but he may possibly 
. "derive some comfort from the assurance that two at least of the members of the 
Committee, including myself, had carefully examined the original documents 
before the precis was prepared. The conclusion we drew from these documents 
was that the trusts and purposes to which we were bound to have 
regard were of two kinds. First, there were certain scholarships, prizes and 
other emoluments held on specific trusts. 'Vith these trusts there has not 
been, and will not be, any interference. Thcn there were to be gathered 
from some of the documents certain indications, morc or less vague, of the 
purposes for which the contributions to the Panjn.b University College; 
to the Odehtal Oollege and to the l1rojected Panjab University were solicited 
and made. Those indications were not sufficiently precise or consistent 
to constitute a trust, but, such as they were, we considered it our duty to have 
regard to them; and I do not think that there is anything inconsistent with 
them. in the Bill, or that there need be anything inconsistent with them in 
the Statutes, Rules and Rcgubtions which will have to be made under' this 
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measure wllen it has become la.w. AmI this leads me to consider some of the 
special and characteristic objects which the f9undel'S of this institution apparent-
ly had in view. 

cr In the fil'st pla.ce. it was to be a teaching as well as an examining 
body. In this respect. as in the circumstances of its origin. it differs from 
the other Indian Univcrsitics. but agrccs with the English Universities of 
Oxford and Oambridge. I should be thc last person to m.iticise a feature which 
brings this institution into closcr conformity with the ronowned and venerable 
Universities of England, but I think it may be wort,h while to call attention 
to a certain risk to which auy body which combines the functions of teaching 
and examining is necessarily exposed-the risk. namely. that the examining 
staff is not sufficiently independent of the teaching staff, That this risk is real 
and substantial I know from my own Euglish experieuce. but that due 
provision will be made in the Statutes of this University to guard against it I 
have no reason to doubt. 

"Another and more important feature of the new University is the 
prominence given in it to Oliental and vernacular studies. This feature 
threatened at one time to involve us in a formidable, and apparently intermin-
able. controversy. I remember being told. before I came out to India. that the 
peculiar characteristic of Indian controversies was that they never came to an 
end. and that I should probably find Indian officials discussing, with unabated 
zeal, the same questions which exercised the minds of Lord Oornwallis and Sir 
John Shore. Accordingly, I was not surprised to find that the controversy 
which helped to make Lord Yacaulay famous. amI wllich some ignorant persons 
supposed that he had brought to a conclusion about fifty years ago. was still raging 
in the Panjab. However. we looked this question in the face. and found that, 
when looked in the facc, it was. like many othOl' questions, not quite so difficult 
and insoluble as it had at first appeared. In dealing with it, we-and. when I 
say • we, ' I mean in particular my hon'ble friend the Lieutenant-Governor of 
the Panjab, to whom more than to anyone elsc is due the present form of this 
Bill-in dealing "ith the question, kcpt in view two 01' three guiding 
principles, 

cr In the first place, we bore in mind the comprehensive nature of the aims 
and objects of aU niversity. In the days whcn etymology wus not yet n science, 
people were fond of deriving the namc of a • Univcrsity' from the universality 
of its aims. The delivation is ClTOneous. but the thought which suggested it is 
true. In any University which is worthy of the naIlle. there is room, and ample 
room, both for Oriental and for Western studies. Next, we remembered that, 
'Whilst there are certain features which all Universities must possess in common, 
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yet that, to give.11romi.ncncc to some one particular feil.tUl'e -in one particwar 
University, so far frO!ll b,cinga ttt~  C i~icis~,~s apositiye ,ac ~~ et  

And, lastly, we considered that Oriental and Western learning , i e~ frQ:q:l 
eac ~ other, not so much in degree as in kind, and that to cqnfer, ~i n~  

in the one, marks of distinction which Imve been associated by ~ e ,wit'!l p:ro,. 
fioieney hi the other, wouJd J>e confusing apd is ea ~  ~c i - , we ~ 
given effect .t'o the "1shos atld in,tcntioJ?S of the founders by the ,constitution' :of 
a special i~n~ a ~ ~ ,~~ ~ .. ~ e ~ t~ i ~ t ~  Ullivel'sityto ,confer, for 
Ol'iental learning, degrees ·which .are ,equally honoU1;able with, but whicll 
cannot possibly 'be is~~en f<;,r, those which denote proficiency in the learning 
'and literature' of the weSt. . 

.. : ... : ~ - ... ~~ .... ~" - "  
, , 

" Then, there was another difficult question which we had to consider, and 
that WIl'3, how far it would be possible to adopt the vernacular as the medium 
pf jnstruction and examination. Those who advocate the adoption of the 
vernacular for these purposes are fond of contrasting the thoroughness of t ~ 

instruction which the student thereby obtains ~ it  the flimsy and superfi.-
:cial education obtained through the medium of ,a foreign language. ~ at is 
·oile side of the question. But there is anothor side, and, for the purpose of 
-illustrating that other side, I shall take the liberty of again quoting from, one 
;of.Sh·l-lenry Maine's addresses to the Oalcutta Univel'sity. He was remark-, 
.mg on .the change recently made jn. substituting classical langqages for e~ " 

oCUlar or 'spoken ;languages as subjects of examination, and'he went on to !lay 
-this :-

~, f But. independently of the difficulty of e:mmining in l:mguages. many of which have no 

:true literature. which have only a fictitious literature, a litemture of translations. you must 
JIee what a premium is placed upon flimsiness in knowledge when a young man is e:mmined 

i a s ~eii i i ect  which is picked up, haH' unconsciously, in conversation and by the ear, 
against another young man who is examined in one of those classical languages which, before 

they are mastered. bring out the strongest powers of the memory and the reason. There is 
~a  nothing in common betwecn the linguistic attainments of a student who passes or 

,obt!Joius honours in Greek. or Sanscrit, or Arabic, and'those of one who passes in Burmese ,or 

Urya, or-for this is, to a certain extent. true of those languages-even in Bengali or 
Hindustani.' 

CC I do not say thnt these remarks express the whole truth, but they do 
express one side of the truth, and it is a side of which it is important not 
. to lose siglit. So far as my own opinion goes, I do not think that it is possible 
at present to convey through the exclusive medium of a vernacular language such 
instruction in science as ought to be given-I do not say by elementary schools, 
bQt by a Univel'Sity. I do not think it is possible at present fo!r·,two 
reasoll&7-first, the imperfection of the language, and secondlu, the want 
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of books. it -is not until a comparatiycly lato stage of its existence that 0. 

language is capable of expressing the idoo-8 of science. No nobler la.n-
gunge was ever mitten 01' spol\:cn than the language of Homer. and yet 
I think that evcn thc ncgistrar of the Panjub Univcrsity Oollege would fi.D.d 
some difficulty in giving instrllction in chcmistry 01' geometry in the language. 
of Homer.· Then. even supposing the l'tnguage to be more developed than it is, 
the mere want of boob opposes a fatal obstacle to the furl·her progress 
of the student. It must not be forgottcn that the rcal value of 0. University 
dcgree consists. not so much in the actunl knowledge. as in the potentiality of 
knowledge that it implies. The student who lIas been educated through the 
medium of a vernacular text-book may have mastered thoroughly such know-
ledge as he llosscsses; but, when he has come to the. eml of his text-book, he 
finds himself brought face to face with a blank wall. On the other hand, the edu-
cation of a student who has obt:.tiue:l an acquaintance with one of the Western 
languages may be flimsy amI superficial; but, at all e.ents, he has obtained a key 
which will open to Mm the storehouse of all the learning and literature of the 
West. I hope it will not be supposed from "'hat I have said that I desire in the 
sligbt.estdegrceto disparage the admirable:"Work which has been done, and is being 
done, by Dr. Leitner and his colleagues in preparing vernacular text-books for use 
in the University College amI kindre(linstitntions. There is no nobler, ·no more 
patriotic task, thim.that of raising a mode of speech from theJlevel of a spoken dial-
ect to the level of a literary language, of enriching a nationallallo"'1lage and creat-
ing a national literature. To make SUell an effort at all implies much enthusiasm 
and much imagination; and rer1mps theJ.'e. is no reason to marvel that those who 
make the effort are sometimes in.olved in some confusion between what they 
have accomplished, what they 0.1'0 in process of accomplishing and what theY 
hope to accomplish. I doubt whetber t.he day h:is yet oome when adequate 
University instruction ron be .con.eyed exclusivoly through the mcdium of the 
vernacular languages of the Panjal). That day may yet come, and, ,,-hen it does 
come, its arrival will have bcen materially hastened by the labours of Dr. Leitner 
and his colleagues. 

"Perhaps I have dwelt at unnecessary length on the distinctive features of 
the Panjab UniY"E'rsity. I have done so because Iol)served in some of the criti-
cisms of the Bill in its earlier stage that we were charged with having overlooked 
these distinctive features, amI mth lutYing cOllied too senilely thc enactments 
wldeh constituted and incor)oratecl the three cIder Universities. Possibly there 
may have been some justice in this charge so far as it related to tIle :fil'St draft 
of the Bill.Wo all remcmber the philosopher who professed his inability 
to frame to his satisfaction an abstl-act idea of Do Lord :Mayor without his fur 
gown and gold cltain; and it is quite intelligible thnt there may have been some 
persons who felt a iUf!iculty in recognising the Panjab University without 
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those 'OrientalUterary., titles, dipiomas' and marks of : 'honoUr. whichtliet' ~  
beenacotist;OmM roregard as its ~t a  and visible ~i ns t I hope: that 
the Select C itte~, n in particular that JWI.!IterD.l1iist ~ a, ~  ~ i ~, 

in a spee611 'of unrlvalied terseness, openoo, to 'the Si~ ic t ~ ~~ 
• ," ::: ,-,-" . - _.. . ... " _'-.• ,.. ~ ... ,~-  •••.• , ~ ~ ~ -  

of local' art; have ' ,i e~ ea ,s c~ defects. and '$horteommgs "as' i "~te 

e iste ~n t e, ~ i ina  IIlretch,' and t~t -in the, finished 'picture 'which ;:1> how ., 
~  ~ inyl1an<l,.the ,founderlil ,and ~ne~c s ',of "the n ~  UniverSity', will' 
eC i ~~ ~ 'more ,·faithfui an i e~ i e "portrait 'ofthc child of their thopes and 

~i in ~~t ~n , ~~ en t i,i  more ~ a ~ 'except to wish for the' ne~ 
~ e si~ n ,a, s e s an  a brilliant oareer/' 

~ t i~~ I~ ~ ~~~i-~~ t ~ ~~ ~  ~ ~ " ;, ' ~  >, " " 
.. '" HJSExce)lency THE, PRESIDENT saJ.d :-
.. -: :., ~ .: , .. ~ •.• :... ", ' ,-, .... : ., •. , • 'I. .,;. • . , 

, ", ri After the very full exposition we have heard o(the objects of the Bill 
in its ~ese it shape, and of the mode in which those objects will be attained 
linderthis measure when, 'as I trust, it becomes law, it would be quite un-
n~~ ~  me to enlarge upon the questions now before the Oouncil.; but" 
I:Canliot let this Bill pass without expressing my great satisfaction that it 

~ a e fallen to my lot to occupy the position of Governor General and 
President of this Oouncil at the time when this measure became law. 
t ~, ~, . ' 

"',", re' $omewhat less than two years ago, on the occasion of my first visit to 
i i ~ e e ~, e"t an one,address from' bodies in that city upon the 

.Ubject 'of the proposal to create a. University in the Panjab. I then stated 
~ , ~~~ give.to the subject my careful consideration, and that I was very 
~ S  comply,as far as ssi ~e with the strong wish evidently entertained 

~  ·f· ..... ~ . '. ,I. • • • • • 
by the leading men m the PanJab that an Institution of this description should 
i~~~~~ S ea in their ipidst; and I 'ha.ve fulfilled that pledge. I, did not 
:thtfu.'smte-:-for I had not sufficient information to enable me to state-what 
~~ e" .the result of t e~ ei I ti n given to this subject' by the Gov-
ernment 'of India; but I am. exceedingly glad that that result has been ,6ne 
which will, I trust, be greatly to the advantage of the population of the Panjab 
and satisfactory to those who have, during the lengthened period to which 
rD....,' ~ e friend" the Li,eutenant-Governor alluded, devoted themselves 
to further this great and important object. 

, rr I en~  agree with one remnrk among many which fell from my hon'ble 
friend Mr. Ilbert when he said that it was not a disadvantage, but, on the 
contrary, was to be regarded with approval, that this UniverSity would differ in 
~ti e respects from the other Universities in this country. I think that that , 
variety in the character of,the various educational institutions of the country is 
in itself a very great advantage, and, so far from considering it any a c ~ I, 
. view it with great satisfaction. ' 
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" I also desire to express my very deep sense of the obligation under 
which tIle Princes, the Chiefs and the Native gentry of the Panjab have laid 
the Government and the public by the a~ e  in which they have come for-
ward to support and endow this institution. The efforts which they have 
made are entirely in the direction in which, as it seems to me, it is most desir-
able that educatioual proceedings in this country should move; and I regard it 
as a most auspicious event that they should have come forward so liberally 
and based the foundation of this University, not upon Government contributions, 
nor even upon Government support, but upon the free and magnificent gifts 
of those who are the natural chiefs and leaders of the people of the Panjab. 

" I do not think I need now trouble the Council with any further observ-
ations. I hope ere long to have an opportunity of addressing the new U niver-
sity when it meets under the auspices of the law about to be passed. It only, 
therefore, remains for me to offer my hearty congratulations to the Lieutenant-
Governor on the fortunn,te circumstance that it has been during the period of 
his administration-from which I anticipate so many benefits to the Panjab-
that the coping-stone, as he has said, has been put upon an institution in laying 
the foundation of which he himself so many years ago took a part." 

The Motion was put and agreed to. 

ELEPHANTS PRESERVATION ACT, 1879, AMENDMENT BILL. 

The Hon'ble ~I  GIDBS movel for lel1:.e to introduce a Bill to amend 
the Elephants Preservation Act, 1879. lie said :-

.. That Act provides in the third section t11at-

'" No person shall kill, injure or capture, or attemp.t to kill, injtlre or capture, any wild 

elephant unless--

(a) in defence of himself or some other person; 

(6) when such elephant is found injuring houses or cultivation, or upon, or in the imme-
diate vicinity of, any main public road or any railway or canal; or 

(e) as permitted by a license granted under this Act.,' 

.. And the fourth section provides that-

" , Every elephant captured, and the tusks of every elephant kil1r,d, in any of the cases 

mentioned in section three, clauses (a) and (6), hy any person not li,"cnsed under this Act 

shall be the property of Government.' 
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" The Act, however, does not provide for the case of where a person without 
a license captures or kills an elephant which may not be engaged in any of the 
amusements to which the Clause refers. This question has, I believe, arisen 
out of the case of a person who captured three elephants for his own pleasure; in 
so doing, it became a question to whom the eiephants belonged, and there 
were weighty arguments put forward as to whether the elephant w8.s not '" 
royal beast and the inheritance of kings, which arguments were found,however, 
not to be sufficient to solve the difficulty. The consequence is, that it has 
become necessary to repeal a portion of the fourth section of the Act, the effect 
of which 'will be that, in the case of anyone killing or capturing an elephant 
without a license, the tusks or the elephant itself will become the property of 

e n ent~"  

The Motion was put and agreed to. 

NIZAMAT AOT REPEAL .BILL. 

The Hon'ble MR. ILBERT moved for leave to introduce a Bill to repeal 
. Act No. XXVII of 1854. He said :-

!' 'I'he necessity for this :pleasure arises out of the arrangements wllich llave 
recently been made with the ex-Nawab Nlizim of Bengal. By Act XXVII of 
. 1854 it was provided that legal processes which had to be served within 
the precinots of the Palace of::Murshldab8.d should be served through the 
'Superintendent. of the Affairs Qf the Nizamat, or other officer discharging 
like functions. It will be in the remembrance of the Oouncil that, by a deed 
executed in 1880, the Nawab Nazim of Bengal formally resigned the Nizamat, 
and, as part of the arrangements under that deed, the office of the Superintehd-
ent of the Affairs of the Niz8.ma.t has been abolished, and it is not i ~  that 
that office will be revived, or that any sjmilar office will be created. Under those 
circumstances, it has become impracticable to give effect to the directions of 
Act XXVII of 1854, and it has been thought. expedient to repeal that Act and 
to leave processes to be served within the precincts of the Palace of ::Murshld-
"Md, as elsewhere, in accordance with the ordinary rules of law." 

The Motion was put and agreed to. 

PAPER OURRENCY ACT, 1871, AMENDMENT BILL. 

::Major the Hon'ble E. BA.RING moved that the Hon'ble. Sir S. Bayley be 
. added to the Select Committee on the Bill to a.mend the Indian Pa.per Our-
rency Act, 1871. 

The Motion was put and agreed to. 
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. :Major the Hon'ble E. BAB.niG also moved that the Bill be referred baok 
to the Select Oommittee. He said ~  

rc It will be in tho re:collection of those :Members of the Oouncil who weJe 
here laSt summer that my hon'ble friend Mr. Stokes introduced a Bill into 
the Oouncil having in view the establishment of a oircle of issue in British 
Burma. Subsequently, in conformity with the general policy of the Govem-
ment in such matters, it was determined to incorporate the whole law rei8.ting 
to Paper Ourrency into one Act-that is to say, to repeal the existing law, and 
to re-enact it together with such changes as were necessary in order to provide 
for the establishment of a circle of issue in British Burma. The opportunity 
was at the same time taken to make some further amendments in the law. 
:Most of these were of very tri1ling importance, and no objection was taken 
to them. One amendment. however, was of some importance. It was 
proposed, in conformity with orders which had been received from the late Se-
cretary of State, Lord Cranbrook, in 1879, to relieve the Paper Currency De-
partment of the obligation, at present incumbent upon it, to exchange notes 
for bullion. The result of this amendment of the law would have been that 
the charge for interest on the bullion whilst it remained at the :Mint, and be-
fore it had been coined into rupees, would have fallen upon the importers of 
bullion and not upon the Paper Ourrency Department. This proposed. 
amendment of the law met, naturally enough, with considerable objections 
from the importers of bullion. These objections found expression in this Ooun-
cil at the hands of my hon'ble fdend Mr. Inglis. The subject was discussed at 
the last meeting of the Calcutta session. The importers of bullion asked for 
further time to represent their views, which was readily acc ~  by the Govem-
ment. A memorinl was in the course of the summer received from certain of the 
Oalcutta banks. The banks raised one or two points into which I need not now 
enter fully, but as to which it will be sufficient for me to say that the thorough 
examjnation of them will take sonic little time. Further. before we come to any 
definite conclusion on the subject, a communication to the Secretary of State 
will probably be necessary. In the meanwhile, Burma wants its paper cur-
rency. The export senson, when the notes will be especially useful to the 
mercantile community, is approaching. The notes themselves will be very 
shortly received. Under these circumstances, we propose to refer the Bill back 
to the Select Committee with a Tiew to its being passed in its original form, 
·but without the amendment in the law to which the importers of bullion take ex-
ception. It occurred to me last March thn.t this contingency might possibly arise, 
and I therefore asked my hon'ble friend Mr. Inglis ~t e  he saw any objec-
tion to the adoption of this course. In the course of the debate which ensued 
upon the subjcct, my hon'ble friend said that he saw no objection whatever 
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to the measure being passed into law at Simla, . provided it ~  not c ~ in  the 
provision to which the importers of bullion objected. As to the course. wld.ch 
tho Government will finally pUl'suein respect to the ol>ligation t ~ ~ a e  

Currency Department of giving notes for bllllion, I Can at es~n ~ e  n~ 
pledge whatever. AlIi can:-say is~ that,'ifanYlegislationon:thh{pbhif1is e ~ 
quired, it will' take pIace.'a:dJalcutta and noh,t Simb . .' -.' "', :., .• ~ :< ':-'. ",>:;.: 

...•.. 

The Motion was' put and agreed' to. . -,' " " ..... ,' 

The ~ci a i I e  ~ ~ sCIa ,  the 'i9th'October. 1882. 
,','- .. ' :-' ','l. 

. D. FITZPATRIOK, 

Secretary to tile GO'Dernment of I"dia. 

Legislative Department. 
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